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' Report by way of affidavit of the Regional Officer, Haryana State
Pollution Control Board, Gurugram Region (North) in compliance of
order dated 15.04.2025

Vic §

MOST RESPECTFULLY SHOWETH:

I. Akansha Tanwar. Regional Officer. Harvana State Pollution Control Board,
Gurugram Region (North) aged about 36 years do hereby solemnly affirm and declare as

‘under:-

1. That Bandhwari waste site is being managed by the Municipal Corporation of Gurugram.
Haryana State Pollution Control limrd has nmpusul Environmental Compensation against

Municipal C orpomlmn Gurugram ‘@ 10 Lakh per month since April, 2020 to Juff“ﬂﬂ’\ 1

5?\\L mymmplumc of ordnr(\) passed by this Hon’ble Tribunal in OA No. 60672018 for the non-
y)wmomplhmcc of Solid Waste Management Rules, 2016 at Landfill site at Bandhwari and

1

Mumcupai Corporation, Gurugram has deposited Environmental Compensation of Rs. 2.80

/\/5(/\6}“/ crore. Details given as under:- s
/ron \ \\ A Tj“o“‘h | Amount
; o, 168 L April, 2020 to December, 2021 | 21000000
.‘ _ /\;‘\‘\;’H - Jan, 202 I to July 2022 7000000
\)—2"\‘/‘ | Aug 202210 Mar, 2023 : 8000000 VA
T ‘ t \pnl "023 to July. 2023 2000000 |
Aug 2023 Oct, 2023 3000000 |
; - Nov, 2023 1000000
; i Dec, 2023 v L 1000000
!, i _ Jan, 2024 1000000 s
7 Feb. 2024 1000000
T Mar, 2024 S i 1000000
| CApeil202 | 1000000 |

——————
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May. 2024 1000000
Tune 2004 10 Aug. 2024 3000000 |
T Gept 2024 to Oct, 2024 2000000
— Nov. 2024 1000000
Dec. 2024 1000000
IV.
| Jan, 2025 : 1000000
l;cb. 2025 3 1000000
‘ 3 i
March. 2025 1000000
Apnl 2025 1000000
R i _'K(iin_\fé()és" , 1000000 |
R PRI et
June, 2025 l()()()()()()
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4 |

Total imposed

6,30 00.000/-

Deposited by MCG

2.80.00.000/-

Balance

3.50.00.000/-

2. llml Haryana Stau. yPollution C(mlrol Board has filed prosecution case against Mumcnp.nl

ik
}
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Lurpordlmn Gurugram before Hon’ble District & Session Court vide Case No.

) 47y (.()MA/IZ\/"O25 urgdul P Act and Case No. COMA/438/"0"4 under Water (Prevention &

T?’ﬂmkijumml of Pollulloh) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981

andease is listed for notice to accuse for 10.02.2026 & 11.12.2025 rgspumd\ “before
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CIn ;vn.\\ of the above siated facts nnd .circumstancesmentioned, herein

*‘ﬂfcdirc‘ctions passgd by this Hon"ble Tribunal.

fois

Vi ‘/. (. ‘ N
S(x\v};’ it is pmycd\lo takc on record lhcprcscnt athdavn. 1t is undertaken to comply with

“Deponent

1799
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Verified at (Juru“ram on 1 “’dm ol August 2025 that contents of the PPara No 1to 2 are true

and correct lo the bgstlot m\ knowledge as per information derived from the official record.

Nothing malcml has boen concealed therein.
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